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1 28-9 

2. 19.10. 

Order with Sigaature 

2Q 	A9 

i'.iStrar 

Call this matter after 

vacation. 
 

, 

1EM13( IDMN.)  

/ 

In this application the aplicant

i~Ltv r' prays that the Reponderits should all, the 	
k 

applicant the scale of pay of b.1200-1800/-  

as he was receiving prior to his regulari, ation 

in the post of Ty.Status Grade-Il. 5hri 

i?.K.Mishra learned counsel for the applicant 
__ 	

1 tok me 	the back ground of the case. 

The aplicant v7as regularjsed by Annexure-1 

vide Office Order No.57/90 dated 7.12.1990 

in the SCaj. of pay of r'.750-40/-.Thereafter 

the applicant filed representations i 

lnnexure-3 series addressed to the CAO,Garden 

Reach,SE Rly,Calcutta,CpM,$E Rly, BilaSpUr, 

and the 5PM Raiur,SE RLy, At Iila5pur. 

ccJA.i- 

I 
fre als o sent reminde rs suosequent ly. 
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S.rjal 
No. of 	Date of 
Order 	Order 

Order with Sinaure 

it is appropriate if the matters raised in /& 	/?- 

this petition are disposed of administrat*vel.. ' 	 /1 

b 	the c omet ent auth r ity. 	
uS 

In view of the facts and  

c I rc 4fl St ance s of the case and a fte r he a r irig 

.. T, M4 	T 

1 ,~  

i& 1.L. 	. g 	LAJ.LJ6 a k '-. '-'Lw 	. 	'-' 	 'i 

S.E.R1Y.7)) P 
to issue a direction to the CAOarden Reach, 

Calcutta who is Respondent No.3 

to disose of the representaticn of the 

applicant in Aflnexure-3 series within a 

pericd of three months from the date of 

receipt of a copy of this order. Respondent 

N.3 shall pass a rea:ced and speaking 

order after examining the ccntentions of the 

applicant. Thus, the OA is disposed of
(1 

accordingly. No costs. 	 , 

A c opy of this o rde r be handed 
1 

over the applicant's counsel Shri P.K.Mishra. 
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